
DIRECTORATE GENERAL OF FOREIGN TRADE

DES―VI(F00D&MISC)

Meeting No.07117 for the licensing year 2016-17 dt. 17 .08.2076 held on 19.08.2016 to consider
cases under Duty Exemption Schemes (Chapter-4) of Foreign Trade Policy 2O75-2O pertaining to Food &
Mics. Products under the Chairmanship of Sh. J V Patil, Addl. DGFT. Following members were present in

the meeting.

S.No. Name of the Officer Designation Department

1. Sh. Karan Sineh Seiwal Dv.lndi.Adviser MFPI

2 Sh.S.K.Pandev Asstt. Director MSME(Food)

Officers in attendance
3. Sh. Yoginder Singh DDG DGF丁

4. Sh. Ratan Lal Meena FttDO DGF丁

Decision taken in each case is enumerated below. Ad-hoc norms fixed in this meeting ayrx-dfrdlof a period

of 2 years reckoned from the date of ratification as per para 4.12(a)(vi) of Hand book of proc6dure (vol-l) 2075-20

updated as on 01.04.2015.
xxxx

242            Party Name:BEACON

Case No.:7/17/85-ALC3/2015    ELECTRONICS

Meet No/Date:7/85- Status:

1  111ノ
:5050/00155/AM16/

RLA File

:05/23/040/00399/AM 16/

Party Name:OSTERN

LttD.

ALC3/2016           :
11.08.2016              1

Lic｀3'3LLio510397091~扉 拠キどb
29。 12.2015              1

The Committee noted that a reply/information is awaited from the firm called for vide Diety's letter dt.

31.03.2016 and reminded vide this office e-mail dI.1.4.07.2016 which are awaited. The Committee decided to

remind the firm to expedite the reply. The case is deferred for 15.09.2016.

PRIVATE Meet No/Date:7185- Status:243

Case No.:1/1/85-ALC3/2016

HQ File:01/85/050/00210/AM16/RLA File

:02/24/040/00174/AM16/

ALC3/2016              1

11.08.2016              .

Lic.No/Date:0210206420   1Deferred

107.01.2016

The Committee noted the comments of MSME(Chem) furnished vide their O.M. No. 23(7Ol/2O14-Chem/7L9 dt.

01.07.2076 and observed that the quantity of import item appearing at Sl. No. 5 has been mentioned in KG in the

application whereas MSME(Chem) has mentioned it in Nos. The committee decided to seek clarification from

MSME(Chem) in this regard. The case is deferred for 15.09.2016.

244

Case No.:6/5/85-ALC3/2015

HQ File:01/85/050/00050/AM16/1RLA File

104/24/040/00036/AM16/

Party Name:S NJ BREヽ ⅣERIES PVT IMeet No/Date:7/85-

LTD                      IALC3/2016
111.08.2016

Status:

Lic.No/Date:0410160492   Deferred

ll.05.2015

The Committee noted that certain information are awaited from the firm called for vide MFPI's letter dt'

18.07.2016 reminded vide this office e-mail dt. 08.08.2016, reply awaited. The Committee decided to remind

the firm to expedite the reply. The case is deferred for 15.09.2016

|
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HQ File:01/85/050/00195/AM 15/RLA File .Lic.No/Date:0810134481   ‐Deferred

108/24/040/00396/AM 15/      03.02.2015              1

丁he Committee noted that certain information has been ca‖ ed for from the firm vide this office e―ma‖ dt.

14.07.2016 which are awaited. The Committee decided to remind the firm to expedite the reply. The case is

deferred for 15.09.2016.

Status:

Status:246 IParty Name:GLOBAL GOURMET  Meet No/Date:7/85-
IPV丁.LTD                   ALC3/2016
1                            ‐11.08.2016

1RLA F‖ e i34/24/40/105/AM 12    Lic.No/Date:3410031393

5

HQ File:01/85/50/102/AM12 Approved
29.O8.201L

The Committee noted the comments of MSME(Food) furnished vide their U.O. No. 17(4)(L)l2O76Food/738 dt.

22.07.201,6. On the basis of MSME(Food)'s comments, the Committee decided to fix the ad-hoc input output
norms as under:-

RA may take consequential action as per policy/procedure.

S.No. Export ltem Qty in Kg lmport ltem Qty in Kg

80 Mini Vesetable samosas (30x80pcs) 2160.00 Spring   Ro‖

Pastry

7.5〃 (19mm)
x 50Sheets x

20Pkts.

9350.00

(inCluding

wastage)
2 75 Piece lndian Platter (Veg Samosa/Onion

Bhaji/Veg Pakora (25pcs x 18g each)

44787.60

3 Mixed Samosa Selection (Tandoori Paneer

Samosa/Channa Dal Samosa/ Punjabi Samosa (20g

x 24pcs each)

864.00

4 lndian Party Pack (Peas Samosa/ Onion Bhaji/ Veg

Pakora (20pcs x 20g each)

3900.00

5 Vegetable Samosas (a0g X 18pcs) 2304.00

6 50 cocktail Samosas (20g x 50pcs) 3000.00

7 25 Vegetable Samosas (50g x 25pcs) 4500.00

8 Catering Spring Rolls (40g x 25pcs) 4200.00

9 Cockta‖ Spring Ro‖ s(10g x 25pcs) 750.00

10 Potato & Peas Cocktail Samosas (9e x 50pcs) 5400.00 Spring Roll

Pastry
6"(150mm) x

SOSheets x
40 pkts.

4400.00

(inCluding

wastage)
11 90 MiniVegetable Spring Rolls (20g x 90pcs) 3600.00

12 50 Cockta‖ Spring Ro‖s{20g x 50Pcs) 1290.00

14
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HQ File:01/85/50/185/AM12 RLA File:34/24/40/212/AM12 Lic.No/Date:3410032792   Approved

02.o1.20L2

The Committee noted that MSME(Food) has furnished comments in an another similar case of this firm
appearing at Sl. No. 5 above of this agenda, taking cue from that comments, the Committee decided to fix the

ad-hoc input output norms as under:-

S.No. Export ltem Qty in Kg lmport ltem Qty in Kg

1 Potato&Peas Cocktail Samosas(9g x
50pcs)(Net cOntent of Spttng Ro‖ Pastry

6″ (150mm)=950.40Kgs).

2138.400 Spring   Ro‖    Pastry

6″(150mm)x50Sheets x
120pkts.

19200.00

(inCluding

l%
wastage)2 90 Mini Vegetable Spring Rolls (20g x

90pcs) (Net content of Spring Roll Pastry

6" (150mm)= 17107.20Kgs)

42768.00

3 50 Cockta‖ Spring Ro‖s(20g x 50Pcs)(Net

content of Spttng Roll Pastry 6〃(150mm)=
950.40Kgs)                       __

2376.00

RA may take consequential action as per policy/procedure.

Party Name:GLOBAL GOURME丁

PVT.LTD

Meet No/Date:7/85-

‐ALC3/2016
11.08.2016

Status:

248

Case No.:2/7/85-ALC3/2016

Party Name:SRIVARSHA F00D   Meet No/Date:7/85-

PRODUCTSIND!A LTD         ALC3/2016
‐11.08.2016

Status:

Status:

Deferred

7  HQF‖ e:01/85/050/00058/AM17/tRLA F‖ e
‐Lic.No/Date:0910061989   Deferred

:09/24/040/00054/AM16/       07.05.2015

The Committee noted that RA has been requested to forward hard copy of application vide this office e― man dt.

.03.08.2016 which is awaited. 丁he COrnmittee decided to remind RA. The case is deferred for 15.09.2016.

249

8 HQ File:01/85/50/061/AM15/

Party Name:ヽ ⅣRITEFINE

PRODUCttS PVT.LttD

‐Meet No/Date:7/85-
ALC3/2016

11.08.2016

‐RLA F‖e:03/95/40/031/AM15    Lic.No/Date:0310779195
123.04.2014

The Committee noted certain information called for from the firm vide this office e-mail dt'

by e-mail reminder dt. 09.03.20L6 is awaited. The Committee decided to remind the firm.
:for 15.09.2016.

10.11.2015 fo‖ oWed
丁he case is deferred

6





250

Case No.:30/17/85-ALC3/2014

HQ File

i:01/85/050/00150/AM15/

Party Name:NUTRIVITA F00DS

PV丁 .LttD.

RLA F‖ e

103/95/040/00556/AM15/

IMeet No/Datei7/85-

ALC3/2016

11.08.2016

Lic.No/Date:0310789920
.01.10.2014

istatus:
:

:Deferred
i

|

The Committee decided to examine the case with previous case.

Party Name:OMSAIF00DS IMeet No/Date:7/85-    IStatus:
IALC3/2016              1

111.08.2016             1

10 HQ File:01/85/050/00142/AM16/.RLA F‖ e                     ‐LicoNo/Date:3110065692   1Relected
:31/83/040/00087/AM 16/ 01.10.2015

The Committee decided to reject the case as the firm did not furnished the information despite second and final
reminder issued. RA may take consequential action as per policy/procedure.

251

Case No.:17/14/85-ALC3/2015

252

Case No.:2/20/85-ALC3/2015
IParty Name:OHSUNG
ELECTRONICS iNDIA PRIVATE

LIM丁IED

IMeet No/Date:7/85-

ALC3/2016

11.08.2016

Lic.No/Date:3110065810   :Deferred

28.12.2015              1

Status:

11 HQ File Ю1/85/050/00196/AM16/RLA File

l:31/83/040/00132/AM16/

The Committee noted that certain information called for from the firm vide this office e-mail dt. 18.07.2016 are

awaited. The Committee decided to remind the firm to expedite the reply. The case is deferred for 15.09.2016

12
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HQ File

:01/85/50/139/AM13

~1需

戸

聯 編 爾 °RT臨
獅

薦

~

1            111.08.2016

T而
藻轟乃瓦而 而 百

~辮
肝
面 o7098ガ

~

lStatus:
I

I

a

1

iDeferred
:

The Committee noted that MSME(Food) had earlier given their comments in this case. Hence,

decided to seek comments from MSME(Food) this time also. The case is deferred for 15.09.2016
the Committee

113

254

ICase No.:1/17/85-ALC3/2015    1

1HQ F‖ e:01/85/050/00149/AM16/IRLA F‖ e

case is deferred for 15.09.2016.

Party Name:BAFNA ENttERPR:SES IMeet No/Date:7/85- Status:

障棚   |
聴
赫  

「
晋
rred

:10/24/040/00054/AM15/

The Committee noted that MFPI has called for certain information from the firm vide their letter No.a(6)/2015-

DGFT dt. 16.08.2016 and reply is awaited. The Committee decided to remind the firm to expedite the reply. The
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255 Party Name:JAIKISHANDASS Meet No/Da te:7 /85-
Case No.:16 lt7 /85-ALC3|2OL5 MALL JUTE PRODUCTS (P) LTD. ALC3/2016

,11.08.2016

14‐ HQF‖e                    lRLA F‖ e                   iLic.No/Date:0210206311  1Deferred

:01/85/050/00164/AM16/      102/24/040/00136/AM16/      104.12.2015

丁he Committee noted that the comments are awaked from O/o Jute COmmissioner′ Kolklata.丁he Committee

decided to remind O/o Jute Commissioner to expedite the comments. The case is deferred for 15'09.20L6.

256

1Case No.:15/13/85-ALC3/2015

Party NameIP.C.KANNAN&CO

15 HQ File                 RLA File
:01/85/050/00111/AM 16/      :56/24/040/00014/AM16/

IThe cOmm!ttee noted that the comments are awaited from MFPI.

expedite the comments. 丁he case is deferred for 15.09.2016.

Meet No/Date:7/85-

ALC3/2016

11.08.2016

Lic.No/Date:5610004634

26.06.2015

丁he Committee decided to

Status:

IStatus:

|~Deferrred…

|

remind MFP! to

:            257

1CaseNo.:12/14/85-ALC3/2015
1

161i::;::すよ鳳鳳
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Case No.:1/4/85-ALC3/2016

Party Name:VITALIW

AQUACULTURE PVT.LTD.

RLA F‖e

:35/24/040/00044/AM 16/

Meet No/Date:7/85-

ALC3/2016
‐11.08.2016

Lic.No/Date:3510044828

26.11.2015

「
P
l

The Committee noted that the comments are awaited from CIFT. The Committee decided to remind CIFT to

expedite the comments. The case is deferred for 15.09.201-6.

IMeet No/Date:7/85-

IALC3/2016
111.08.2016

U-
Status:IParty Name:RUBY CERAMiCS

‐PVT.LTD′

‐17 1HQF‖
e:01/85/050/00004/AM17/ RLA F‖ e

:31/83/040/00134/AM16/

Lic.No/Date:3110065948   ‐Deferred

12.02.2016              1

Status:
Deferred

The committee noted the comments of MSME(Chem) furnished vide their o.M. No. IL-L2-21'1212016-GC & F-

DCMSME/744dt.2t.O6.2O16anddecidedtoseek commentsfromscoMETanglefromScometcell. Thecaseis

deferred for 15.09.2016.

259

1g ,HeFile:01/85/1;zlosolAML6 Requestforacceptance of NoC issued by M/s. lndian Rare Earth Ltd in respect

of AAs.

The Committee decided to examine the issue on file in consultation with Export Cell (SCOMET)/DAE and re-

submitto NC in the next meeting.

IParty Name:丁 lRUPATI～引CROTECH Meet No/Date:7/85-

IPV丁 .LTD                    :ALC3/2016
11.08.2016

ン
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19 HQ File:01/85/171/061/AM 17

RLA File i31/83/40/007/AM 17

Party Name:NUttR!VITA F00DS PVTo Meet No/Datei7/85-

LTD                       .ALC3/2016
11.08.2016

Status:
Deferred

The Committee noted that the comments are awaited from MFPI. The Committee Jecided to remind

expedite the comments. The case is deferred for 15.09.2016.

261       Party Name:LA SHIVE E測 M PV丁 .LttD Meet No/Date:7/85- Status:
DeferredALC3/2016

11.08.2016

Fixation of ad-hoc input output norms in terms of para 4.06 of HBP ,

2015-20 for export of Plumpy Sup

Fixation of ad-hoc input output norms in terms of para 4.06 of HBP ,

2075-20 for export of Coriander Seed.

高
レ

一
Ｍ

20 HQ File:01/85/162/081/AM16

RLA File:03/95/40/571/AM 16

The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFPI to

expedite the comments. The case is deferred for 15.09.2016.

262 Party Name:MEROZ E測 M PVT.LTD IMeet No/Date:7/85-

‐ALC3/2016

11.08.2016

Status:
Deferred

21 HQ File:01/85/171/073/AM16

RLA F‖ e:05/24/40/284/AM16

,Fixation of ad-hoc input output norms in terms of para 4.06 of HBP ,

2O15-2O for export of Betel Nut Oil against import of Betel Nut.

The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFPI to

expedite the comments. The case is deferred for 15.09.2016.

263

Case No.:12/5/85-ALC3/2015

221111サ
:5。50/00056/AM 16/

Party Name:SIDDARTH KAP00R IMeet No/Date:7/85-

:ALC3/2016
111.08.2016

け
iStatus:

|

「
Deferrea~…

…
RLA File

:02/24/040/00027/AM16/

Lic.No/Date:0210205889

16.06.2015

I The Commktee noted that a clattncatiOn/infOrmation is awaked from MSME(Hosiery)called for vide this O.M.

dt, 15.03.2016 fo‖ owed by O.M.rerYllnder dt. 10.08.2016′ reply awaited. The Committee decided to remind

“
uSI望「ヽ中ツ 甲 eF'摯lt隆叫 聖腎 ll'「f,甲Ч

'彎
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1          264           1Party Name:FOCUS LIGHTING&  IMeet No/Date:7/85-      Status:
ICase No.:7/4/85-ALC3/2016     1FIXTURES PV丁 .LTD.           IALC3/2016             1

111.08.2016

23 1HQ F‖ e                     lRLA F‖e                    lLic.No/Date:0310802785   1Deferred

:01/85/050/00010/AM17/       103/94/040/00921/AM 16/       123.02.2016               1

1The Committee noted that the comments are awaited from Diety. 丁he Comnlittee decided to remind Diety to

expedite the comments. 丁he case is deferred for 15.09.2016.





265 Party Name:FINNS FROZEN     ‐Meet No/Date:7/85-     ‐Status:

Case No.:13/14/85-ALC3/2015   F00DS(lND:A)L:A/11TED      ‐ALC3/2016

24 HQ File

11.08.2016

Lic.No/Date:0310799025   DeferredRLA File

:01/85/050/00138/AM 16/       :03/94/040/00454/AM 16/       23.09.2015

The Committee noted that the comments are awaked from MSME(Food).丁 he Commtttee decided to remind

MSME(Food) to expedite the comments. The case is deferred for 15.09.2016.

iCaseNo.:5/18/::::LC3/2015    1[11)|::me:GELTECPRIVATE    Illil)〕

:1:ate:7/85-      iStatus:
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The Committee noted that the comments are awaited from MSME(Food). The Committee decided to remind

MSME(Food) to expedite the comments. The case is deferred for 15.09.2016.

268          Party Name:FERRERO INDIA    'Meet No/Date:7/85‐      Status:

Case No.:10/9/85-ALC3/2014    PV丁 .LTD′                   :ALC3/2016             1
111.08.2016

HQF‖ e:01/85/050/00076/AM15/、 RLA F‖e                     L:c.No/Date:0310781426   .Approved

:03/94/040/00062/AM15/      113.05.2014

The Commtttee noted the comments of MFPi furnished vide letter No.4(1)/2014DGFtt dt.16.05.2016.The

representative of MFPi present in the meeting clarified that the wastage a‖ owed in recommendat:on is on the

.content of raw materialin export product. On the basis of A/1FPrs comments′ the Committee decided to fix the

ad― hocinput output norms as under:―

RA may take consequenJalac暫 on as per policy/procedurヽ 4ヽ  へ:報_IIて奮 ■ら.‐ヽ ■■・ ′

27

Export ltem Qty Sl.No. lmport ltem Qty (including wastage)

Kinder Joy Chocolate 1.00Kg 1 Cocoa Powder 1.015Kg/Kg content in the

export product.

2 Spray Malt Extract 1.015Kg/Kg cOntent in the

export product

3 Hazel Nut Flavor 7.O2KelKe content in the
export product

4 Vanillina Flavor L.015g/Kg content in the
export product

5 Cocoa based chocolate
Cream

1.02Kg/Kg content in the
export product.

6 Cocoa based Chocolate
Granules

t.OzKglKe content in the
export product

7 Mix Toy Kinder Joy Net to net

―
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269 Party Name:FERRERO INDIA Meet No/Date:7/85- Status:

case No.:9/77185-ALC3{2O75 TPVT.LTD, ',ALC3|2OL6
11.08.2016

HQ File :0U851O5O100090/AM16/ RLA File Lic.No/Date:O37O797476 Approved
:Blsaloaol}ozgzlAMt6l 'zt.ot.zots

The Committee noted the comments of MFPI furnished vide letter No. 4(7ll2Ot4DGFT dt. 16.05.2016. The

representative of MFPI present in the meeting clarified that the wastage allowed in recommendation is on the
content of raw material in export product. On the basis of MFPI's comments, the Committee decided to fix the
ad-hoc input output norms as under:-

RA may take consequential action as per policy/procedure.

270           Party Name:FERRERO INDIA    IMeet No/Date:7/85-      Status:

Case No.:9/20/85-ALC3/2015  PVT.LTD′             ALC3/2016
.11.08.2016              ‐

HQF‖e:01/85/050/00203/AM16/ RLA F‖ e                     Lic.No/Date:0310802196   1Approved

:03/94/040/00899/AM16/      03.02.2016

丁he Commktee noted the comments of MFPl furnished vide letter No.4(1)/2014DGFT dt.16.05.2016.The

representative of A/1FPl present in the meeting clarified that the wastage a‖ owed in recommendation is on the

content of raw materialin export product. On the basis of MFPI′ s comments′ the Committee decided to fix the

ad― hocinput output norms as under:―

RA may take consequenual actiOn as per poncy/prOcedure_  
ぃ .frヽ
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Export ltem Qty SIoNo. lmport ltem Qty(including wastage)

Kinder Joy Chocolate 1.00Kg 1 Cocoa based Chocolate
Cream

t.OzKe/Ke content in the
export product.

2 Cocoa Powder 1.015Kg/Kg content in the

exporヒ product

3 Vanillina Flavor 1.015Kg/Kg content in the

export product

4 Spray Malt Extract 1.015Kg/Kg cOntent in the

export product

5 Hazel Nut Flavorm 1.02Kg/Kg content in the

export product.

6 Mix Toy Kinder Joy Net to net

Export ltem Qty Sl.No. lmport ltem Qty(including wastage)

Kinder Joy Chocolate 1.00Kg 1 Milk Chocolate 1.02Kg/Kg content in the

export product.

2 Cocoa Powder 1.015Kg/Kg content in the

export product

3 Vanillina Flavor 1.015Kg/Kg content in the

exporヒ product

4 Spray Malt Extract 1.015Kg/Kg content in the

exporL product

5 Hazel Nut Flavor 1.02Kg/Kg content in the

exporL product.

6 Mix Toy Kindff Joy Net to net





A
i----**_i Ztt iParty trtame:FERRERO INDIA
l

lCase No.:15lL8l8s-ALc3l201s lew.tto,
IMeet No/Date:7/85-

ALC3/2016

11.08.2016

Status:

HQ File

:01/85/050/00180/AM 16/

RLA File

:03/94/040/00729/AM 16/

Lic.No/Date:0310801022   Approved

15.12.2015

30

The Commktee noted the comments of MFPl furnished宙 de letter No.4(1ソ 2014DGFT dt.16.05.2016.The
representative of MFP!present in the meeting clarified that the wastage a‖ owed in recommendation is on the

content of raw materialin export product. On the basis of MFPI′ s comments,the Committee decided to fix the

ad‐ hocinput output norms as underi―

RLA Fiie

Meet No/Date:7/85-    iStatus:

ALC3/2016              1

11.08.2016              .

Lic.No/Date:0310798636   .Approved

:o1.18s10s01001.341AM1.6/ :Bl9al0ao/0o429lAM16l 03.09.201s

The Committee noted the comments of MFPI furnished vide letter No. 4(L)|2O14DGFT dt. 16.05.2016. The

representative of MFPI present in the meeting clarified that the wastage allowed in recommendation is on the
rcontent of raw material in export product. On the basis of MFPI's comments, the Committee decided to fix the
ad-hoc input output norms as under:-

.        272          Party Name:FERRERO!ND:A

ICase No.:9/14/85-ALC3/2015    1PVT.LTD′

HQ File

31

Export ltem Qty SI.No. lmport ltem Qty (including wastage)
Kinder Joy Chocolate 1.00Kg 1 M‖ k Chocolate L.O2Kg/KC content in the export

product.
2 Cocoa Powder 1.015Ke/Kg content in the export

product
3 Vanillina Flavor 1.015Kg/Kg content in the export

product

4 Spray Malt Extract 1.015Kg/Kg content in the export
product

5 Hazel Nut Flavor L.O2Kg/Kg content in the export
product.

6 Mix Toy Kinder Joy Net to net
RA may take consequential action as per policy/procedure.

Export ltem Qty SI.No. lmport ltem Qty (including wastage)
Kinder Joy Chocolate 1.00Kg 1 Cocoa Powder 1.015Kg/Kg content in the export

product

2 Vanillina Flavor 1.015K9/Kg content in the export
product

3 Spray Malt Extract 1.015Kg/Kg content in the export
product

4 Hazel Nut Flavor L.O2KglKe content in the export
product.

5 KJ ttartufi 1.01Kg/Kg content in the export
product

6 Mix Toy Kinder Joy Net to net
ヽRA may take consequential action as per policy/procedure.

→・.
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No.:10/11/85-ALC3/2015

Party Name:FERRERO INDIA

IPVT.LTD′

|

‐
Meet No/Date:7/85-

ALC3/2016

11.08.2016

istatus:                       |

HQ File

:01/85/050/00091/AM 16/

RLA F‖e                     Lic.No/Date:0310797629

:03/94/040/00304/AM16/       24.07.2015

Approved
|

The Commktee noted the comments of MFP!furnished vide letter No.4{1ソ 2014DGFtt dt.16.05.2016.

representative of MFPl present in the meeting clarified that the wastage a‖ owed in recommendation is on

content of raw materialin export product. On the basis of MFPI′ s comments′ the Committee decided to fix

ad― hocinput output norms as under:―

Export ltem Qty SI.No. lmport ltem Qty (includins wastage)

Kinder Joy Chocolate 1.00Kg 1 Cocoa Powder L.0L5Kg/Kg content in the export
product

2 Vanillina Flavor 1.015Kg/Kg content in the export
product

3 Spray Malt Extract L.0L5Kg/Kg content in the export
product

4 Hazel Nut Flavor 1,.OZKelKg content in the export
product.

5 KJ Tartufi 1.01Kg/Kg content in the export
product

6 Mix Toy Kinder Joy Net to net

ｅ

　

ｅ

　

ｅ

ｈ

　

ｈ

ｈ

丁

ｔ

ｔ
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RA may take consequential action as per policy/procedure.

:Party Name:FERRERO INDIA    ‐Meet No/Date:フ /85-‐            274
1Case No.:6/4/85-ALC3/2016

:Party Name:FERRERO INDIA
,pvT ITn,PVT.LTD′

eet No/Date:フ /85-      S
ALC3/2016
.11.08.2016

Status:

|

‐HQF‖ e                     lRLA F‖e                    ‐Lic.No/Date:0310803375   Approved
:01/85/050/00009/AM 17/       :03/94/040/01063/AM 16/       16.03.2016               .

丁he Commtttee noted the comments of MFPl fumished vide letter No.4(1ソ 2014-DGFT dt.19.05.2016.

the basis of MFPI's comments, the Committee decided to fix the ad-hoc input output norms as under:-

Kinder Joy Chocolate 1.00Kg 1.015Kg/Kg content in the export

Spray Malt Extract 1.015Kg/Kg content in the export

1,.O2K9/KC content in the export

1.015Kg/Kg content in the export

RA may take consequential action as per policy/procedure.

「

33 Export ltem Qtv SI.No. lmport ltem Qtv (includins wastase)
1 Cocoa Powder

2

3 Hazel Nut Flavor

4 Vanillina Flavor
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:           276          Party Name:FERRERO!NDIA    IMeet No/Date:7/85-     IStatus:    |

I   Case No.:7/14/85-ALC3/2015    1PV丁 .LttD′                   ‐ALC3/2016                        1
‐11.08.2016                          .

I  HQ File:01/85/050/00132/AM16/RLA File                Lic.No/Date:0310799610  Approved
‐                               103/94/040/00562/AM 16/      121.10.2015                          ‐

I  The Commktee noted the comments of MFPl furnished宙 de!etter No.4(1ソ 2014DGFtt dt.16.05.2016.丁 he l

l lrepresentat市 e of MFPl presentin the meeting clattned that the wastage allowed in recommendation is on the l

l   COntent of raw materialin export product. On the basis of A/1FPI′ s comments′ the Committee decided to fix the l

‐   lad― hocinput output norms as under:―

Export ltem Qty SI.No. lmport ltem Qty ( including wastage)
Kinder Joy Chocolate 1.00Kg 1 Cocoa Powder 1.015Kg/Kg content in the export

product
2 Vanillina Flavor 1.015Kg/Kg content in the export

product
3 Spray Malt Extract 1.015Kg/Kg content in the export

product
4 Hazel Nut Flavor l.OZKg/Kg content in the export

product.

5 KJ ttartufi 1.01Kg/Kg content in the export
product

6 Mix Tov Kinder Jov Net to net
RA may take consequential action as per policy/procedure. _$ 4. ,__-____:._-.. -'- ..:_ .-*j:- __-:--.--_.:.__. 1&

/
'ifr.r RiA,, vCClNn F f{ r- ir.i GH.gq .16yftfp'r fzJry1 ;.1.r;61
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-qii ji;r f.1.f, ..':.'rir,.,t., ,.r ,:i.l .)r,r,l)arc?

uJi':f ;;'.,;""'l*o t"1^'

Export ltem Qty SI.No. lmport ltem Qty (including wastage)
Kinder Joy Chocolate 1.00Kg 1 Cocoa Powder 1.015Kg/Kg content in the export

product
2 Spray Malt Extract 1.015Kg/Kg content in the export

product
3 Hazel Nut Flavor l.O2KglKe content in the export

product.
4 Vanillina Flavor 1.015Kg/Kg content in the export

product

U1nay,.k1.o.r.:r""t,.1 ..ti"" .t p"r p"liry

275        Party Name:FERRERO INDIA    Meet No/Date:7/85-    Status:   ‐

Case No.:5/4/85-ALC3/2016     PVT.LTD′                   ALC3/2016
11.08.2016

.   HQ File:01/85/050/00008/AM 17/ RLA F‖ e                      Lic.No/Datei0310803373   Approved

‐              Ю3/94/040/01062/AM 16/===二 116.03.2016=      |.__一‐―、一■

|llii:liliiiilili;i:iii:iiiiliii:iiiiiiiilili:ililiiliiliilililililliiiliiiiilii:iiliilililii:ililililiilililil:iiililiiliilll三

:liFl‐

|

|





277 Party NameJMSOFER
Case No.:8/17/85-ALC3/2013   1MANUFACttURING INDIA PRIVATE IALC3/2016

tlMITED′                     11.o8.2016

HQ File

:01/85/050/00111/AM 14/

HQF:le

:01/85/050/00083/AM14/

RLA F‖e

:31/83/040/00107/AM 14/

Meet No/Date:7/85- Status:

Lic.No/Date:3110060430   1Approved

25.09.2013

36

The Committee noted the comments of MFPi furnished vide letter No.4(1ソ 2014DGFtt dt.16.05.2016.丁 he
representative of MFPl present in the meeting clarified that the wastage a‖ owed in recommendation is on the
content of raw materialln export product. On the basis of MFP!′ s comments′ the Committee decided to fix the

ad― hocinput output norms as under:―

RA may take consequential action as per policy/procedure.

278           Party NameJMSOFER
Case No.:9/13/85-ALC3/2013  1MANUFACttURING:ND:A

PRIVATE LIMITED′

RLA File

:31/83/040/00061/AM 14/

Meet No/Date:7/85-

ALC3/2016

11.08.2016

ILic.No/Date:3110059474  1Defer
‐19.07.2013             ‐Date:11.08.2016

Status:Deffered
and Re-indexed

37

The Committee noted the comments of MFPI furnished vide letter No. 4(1\/2014-DGFT dt. 19.05.2016. On
the basis of MFPI's comments, the Committee decided to fix the ad-hoc input output norms as under:-

Export ltem Qty SI.No. lmport ltem Qty (including wastage)
Kinder Joy Chocolate 1.00Kg 1 Cocoa Powder 1.015Kg/Kg content in the export

product
2 Spray Malt Extract 1.015Kg/Kg content in the export

product
3 Hazel Nut Flavor 1,.OZKelKg content in the export

product.
4 Vanillina Flavor 1.015Kg/Kg content in the export

product

リ

Export ltem Qty SI.No. lmport ltem Qty (including wastage)
Kinder Joy Chocolate 1.00Kg 1 Cocoa Powder 1.015Kg/Kg content in the

export product.
2 Spray Malt Extract 1.015Kg/Kg content in the

export product
3 Hazel Nut Flavor 1".02Kg/Kg content in the

export product
4 Vanillina Flavor 1.01Sg/Kg content in the

export product
5 Cocoa based chocolate

Cream
I.O2Kg/Kg content in the
export product.

6 Cocoa based Chocolate
Granules

1.02Kg/Kg content in the
export product

7 Mix Toy Kinder Jov Net to net

RA may take consequential action as per policy/procedure.



279

Case No.:9/17/85‐ ALC3/2013

HQ File

:01/85/050/00112/AM 14/

Party Name:IMSOFER

MANUFACTURING INDIA PRiVAttE

LIMITED′

Meet No/Date:7/85-

ALC3/2016

11.08.2016

IStatus:

|

聯 凝 3

Status:

38

.The Commktee noted the comments of MFP! furnished vide letter No.4(1ソ 2014DGFT dt.16.05.2016.The

lrepresentat市 e of MFPl present in the meeting clattned that the wastage allowed in recommendation is on the

content of raw matettalin export product.On the basis of MFPrs comments′ the Committee decided to nx the
‐ad― hocinput output norms as under:―

RA may take consequential action as per policy/procedure.

RLA File

:31/83/040/00108/AM 14/

RLA F‖e

:31/83/040/00124/AM16/

Lic.No/Date:3110060429

25.09.2013

1          280          ,Party Name:GHODAWAT AGRO  IMeet No/Date:7/85-
iCase No.:8/19/85-ALC3/2015    1PVT.LttD.                  :ALC3/2016

!11.08.2016

39 HQ File

:01/85/050/00194/AM 16/
日c.No/Date:3110065789  1Deferred
ll.12.2015              1

Status:

The Committee noted that a reply is awaited from the firm called for vide this office e-mail dt. 02.05.2016. The
Committee decided to remind the firm to expedite the reply. The case is deferred for 15.09.2016.

Party Name:GHODAWAT AGRO IMeet No/Date:7/85-

IPV丁 .LttD.                 lALC3/2016

:         :1■ 08.2016

40 
器 月5050/00094/AM 16/      1]1)[li040/00072/ハ            LicoNo/Datei3110065603   1DeferredtM16/    120.08.2015         1
.The Committee noted that a reply is awaited from the firm ca‖

ed for vlde this office e― ma‖ dt. 20.11.2015
fo‖ owed by e― ma‖ reminder dt.28.04.2016. 丁he Committee decided to renlind the firm to expedite the reply.

281

Case No.:13/11/85-ALC3/2015

Export ltem Qty Si.No. lmport ltem Qty (including wastage)
Kinder Joy Chocolate 1.00Kg 1 Cocoa Powder 1.015Kg/Kg content in the

export product.
2 Spray Malt Extract 1,.015Kg/Kg content in the

export product
3 Hazel Nut Flavor t.OZKg/Kg content in the

export product
4 Vanillina Flavor 1.015g/Kg content in the

export product
5 Cocoa based chocolate

Cream

1.02Kg/Kg content in the
export product.

6 Cocoa based Chocolate
Granules

t.l2Kg/Kg content in the
export product

7 Mix Toy Kinder Joy Net to net

The case is deferred for 15.09.2016.

I
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282           1Party Name:SARITA HANDA     IMeet No/Date:7/85-      IStatus:
Case No.:1/4/85-ALC3/2015     1EXPORttS PVtt LTD            ,ALC3/2016             1

111.08.2016              1

.HQ File:01/85/050/00031/AM16/IRLA File                  lLic.No/Date:0510393961  1Deferred

105/24/040/00015/AM16/       24.04.2015               1

The Commktee noted thatthe commentare awaked from O/0丁extile Commissioner′ Mumbal.The Commktee
decided to remind O/o Textile Commissioner′ Mumbaito expedke the comments.丁 he case is deferred for
‐
15.09.2016.

Status:

The Committee noted that the comment are awaited from O/o Textile Commissioner, Mumbai. The Committee,
decided to remind O/o Textile Commissioner, Mumbai to expedite the comments. The case is deferred for
15.09.2016.

ｄ
一　
ｅｅｅＤ

284
Case No.:14/5/85-ALC3/2015

Party Name:HEMRAJINDUSTRIES IMeet No/DaNo/Date:7/85-lrdrty:N a rTl e:日 L:Vl

lPRiVATE L!MI丁 ED
iStatus:

IDeferred43 IHQ File:01/85/050/00058/AM16/:RLA F‖ e

l:02/24/040/00041/AM16/

.ALC3/2016
111.08.2016

1LicoNo/Date:0210205882

112.06.2015

The Committee decided to seek clarification/justification from the firm about the value addition involved
product is being exported after extraction of oil from the rice bran. The case is deferred for 15.09.2016

Party Name:HEMRAJ!NDUSTR:ES Meet No/Date:7/85‐

ALC3/2016

11.08.2016

44 HQ File:01/85/162/069/AM16   RLA F‖ e:02/24/040/017/AM 16/  Lic,No/Date:0210205810

PRIVAttE LIM!丁ED
lStatus:
:

I,'lDeferred

19.05.2015

The Committee decided to seek clarification/justification from the firm about the value addition involved as the
product is being exported after extraction of oil from the rice bran. The case is deferred for 15.09.2016

、
4

野
.            283           1Party NameiSARITA HANDA     Meet No/Date:7/85-

i  Case No.:5/14/85-ALC3/2015    EXPORTS PVtt LTD            IALC3/2016

Meet
. vqJr trv..Jl r-laJ-HLLJIzvLJ lc^rrJntJrvt LtlJ tALL5/zuIb

11.08.2016

ar HQ File IRLA File ,tic.ruo/oate:0510395921'- :oLl85/0s0lool3olAMt6/ :O5/24|OaO/OO334/AML61 ir+.rO.ZOrS





286          Party Name:HEM RAJ:NDUSTRIES Meet No/Date:7/85-     Status:
Case No.:3/13/85-ALC3/2o1,5 pRrvATE LlMtrED ALC3l2o1,6

11.08.2016
UTl tr;l^ .i1 lotlrlE^/nnnnn la^tL., hr a F:r^
45 HQ File:01/85/050/00099/AM16/RLA File              ‐Lic.No/Date:0210206066  Deferred
HQ File:01/85/050/00099/AM16/IRLA F‖e                     ‐Lic.No/Date:0210206066   Deferred
.                              :02/24/040/00102/AM 16/       12.08.2015

The cOmmktee noted the comments of MFPl furnished vide their letter No.4(27ソ 2015-DGFT dt.15.06.2016.
The Comm■ tee decided to seek clarification regarding indigenous item which is not spec:ned in the application.
The case is deferred for 15.09.2016

Flllll:12/illLC3/2014   [槽 1:∫:」『 船
M:SPICES AND                  ~~~~~―

F翫

五I~~

町
両 面 而 而 而 171霊

話 蒜 ふ 高

~~~lLic両
眈面 而 7560~IDeferred

AM 15/    04.08.2014         1103/95/040/00343/AM 15/       104.08.2014

The Commktee noted that a clattncation/reply is awaited from RA′ Mumbai despke third reminder
27-04.201'6. The Committee decided to remind RA to expedite the reply. The case is deferred for 15.09.2016

dt.146

47

; 288

iCase No.: 15 I 3 I 8'-ALC3 IZOL'
I

I

Party NameiSAM!SP!CES AND  IMeet No/Date:7/85-

IHERBS PVT LTD :ALC3/2016
111.08.2016

The Committee noted that a clarification /reply is awaited from RA,
21,.04.20L6. The Committee decided to remind RA to expedite the reply.

レ
289         Party NameISAM!SPICES AND  Meet No/Date:7/85-    Status:

Case No.:17/23/85-ALC3/2014   HERBS PVT LTD              ALC3/2016

11.08.2016

48 HQ File                   RLA F‖e                   Lic.No/Date:0310793138  1Deferred
:01/85/050/00203/AM 15/      :03/95/040/00724/AM 15/      20.01.2015              ‐

丁he Committee noted that a clarfication/reply is awaited from RA′ Mumbai desptte third reminder dt.
21.04.2016. The Committee decided to remind RA to expedite the reply. The case is deferred for 15.09.2016

Mumbai despite third reminder dt.
The case is deferred for 15.09.2016
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290          Party Name:EMPIRE丁 OBACCO  IMeet No/Date:7/85-
Case No.:17/18/85-ALC3/2015   1COMPANY PV丁 .LTD.          IALC3/2016

111.08.2016

Status:

HQ File:01/85/050/00182/AM16/IRLA F‖e

103/94/040/00716/AM 16/

Lic.No/Date:0310801254   1Approved

21.12.2015

丁he Committee noted the comments of DIPP furnished宙 de their U.0.No。 7/85/2016-TSW/141 dt.08.08.2016.
On the basis of DIPP′ s comrnents.The Committee decided to fix the ad― hocinput output norms as under:―

RA may take consequential action as per policy/procedure.

Meet No/Date:7/85-

ALC3/2016

11.08.2016

Lic.No/Date:0310803174   ‐Approved

09.03.2016

し

証

一　

　

　

　

　

　

　

一
Ｓ

The Commktee noted the comments of DIPP fumished宙 de their U.0.No.フ /85/2016-TSVV/141 dt.08.08.2016
fumished in a similar case of this nrm fOr same export/import ttems.On the basis of DIPP′ s comments.The
Committee decided to fix the ad― hocinput output norms as under:―

Export item Qty lmport ltem Qty
Assorted Little Cigars/Cigar/Ciga rillos
of various length circumference
made from Reconstituted Tobacco
(containing of minimum 0.2085Kgs of
reconstituted tobacco wrapper as

imported 19mm to 45mm width & 20
GSM to 55 GSM and 1.580 Kgs of
smoking mixtures of the same
variety and origin as imported
containing synthetic flavouring
essence content of 0.01593Kg for
pipes and cigarettes).

1000.00Nos Reconstituted Tobaccoヽ ″rapper

19mm to 45mm and width 20

GSM to 55 GSM

0.22935Kg

Smoking mixture for pipes &
cigarette

1.738Kg

Synthetic Flavoring Essence

(Different kind of essence for
flavouring tobacco)

ヽ

0.01593Kg

49

291

Case No.:8/4/85-ALC3/2016

Party Name:EMPIRE丁 OBACCO
ICOMPANY PVT.LTD.

HQ File:01/85/050/00011/AM 17/RLA File

:03/94/040/01005/AM 16/

50

ツ

Export item Qty lmport ltem Qty
Assorted Little Cigars/Cigar/Cigarillos
of various length circumference made
from Reconstituted Tobacco
(containing of minimum 0.2085Kgs of
reconstituted tobacco wrapper as

imported 19mm to 45mm width & 20
GSM to 55 GSM and 1..580 Kgs of
smoking mixtures of the same variety
and origin as imported containing
synthetic flavouring essence content
of 0.01593Kg for pipes and
cigarettes).

1000.00Nos Reconstituted Tobaccoヽ ″rapper

19mm to 45mm and width 20

GSM to 55 GSM

0.22935Kg

Smoking mixture for pipes &
ciga rette

1.738Kg

Synthetic Flavoring Essence

(Different kind of essence for
flavouring tobacco)

0.01593Kg

RA may take consequential action as per policy/procedure. R■
“
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Case No.:2/8/85-ALC3/2015

Party Name:SUKASO

CERACOLORS PVttLTD

IMeet No/Date:7/85-

:ALC3/2016
111.08.2016

51 HQ F‖ e:01/85/050/00080/AM16/ RLA F‖ e

109/24/040/00255/AM16/

丁he Commktee decided to seek comments from MsME(G&C)

deferred for 15.09.2016.

I Lic.No/Date:0910062449

106.08.2015

'Deferred

1

i

|

152

293            ‐Party Name:SUKASO
‐Case No.:6/14/85-ALC3/2015    ,CERACOLORS PVtt LTD

HQ File:01/85/050/00131/AM16/RLA File

l:09/24/040/00248/AM16/

IMeet No/Date:7/85‐

IALC3/2016

111.08.2016

1Lic.No/Date:0910062394
128.07.2015

Status:

Deferred

The Committee noted that the comments are awaited from DAE. The Committee decided to remind DAE. The
case is deferred for 15.09.2016.

1            294

iCaseNo.:4/20/85-ALC3/2015
|

IParty Name:SUKASO

ICERACOLORS PVtt LttD

~隔
獅
而百

53 HQ File

:01/85/050/00198/AM 16/
RLA File

:09/24/040/00473/AM 16/
Lic.No/Date:0910062879

20.11.2015

The Committee decided to seek
deferred for 15.09.2016.

comments from MSME(G&C) and Deptt of Atomic Energy (DAE). The case is

295            Party Name:SUKASO
Case No.:21/6/85-ALC3/2016    .CERACOLORS PVT LttD

Meet No/Date:7/85-

ALC3/2016

11.08.2016

iStatus:

Deferred154 HQ ttb Ю1/85/050/00048/AM 17/1RLA Rた             1日 c・ No/DateЮ910063673

|~…
……~′ ~~′▼――・―……“

|:あ

':五

お4α00093/AM17/  に
'i苗

猛]ビ
The Committee noted that the comments are awaited from MSME(G&C) and DAE. The Committee decided to
remind MSME(G&C) & DAE. The case is deferred for 15.09.2016.
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‐            296
Case No.:1/7/85-ALC3/2016

Party Name:GILLE‐Π
~EINDIA LTD

Meet No/Date:7/85-

ALC3/2016

11.08.2016

IStatus:

||                        |

"円
而 繭 繭 雨

1粉‰ ∽ ∞5りAM切
Lic.No/Date:0410162140

28.07.2016

;Deferred

The Committee noted that the hard copy of the application is

decided to remind RA to forward the hard copy of the application.
awaited from RA, Chennai. The Committee
The case is deferred for 15.09.2016.

ICaseNo.:2/3/8:IC3/2016

Party Name:HERBOCHEM

56 HQ File:01/85/050/00002/AM 17/RLA File

.09/24/040/00732/AM16/

ILic.No/Date:0910063576   Deferred    .

IMeet No/Date:7/85-
:ALC3/2016

111.08.2016

Status:

|     |
l

The Committee noted that the comments are awaited from Deptt of Pharmaceuticals. The Committee decided
to remind Deptt. of Pharmaceuticals to expedite the comments. The case is deferred for 15.09.2016

レ
298        Party Name:DHIRENDRA     Meet No/Date:7/85-    Status:

F釧 … …
ψ tt lNTERN翻 ONALP¨ ′

置 淵|

IHQ F‖ e                    RLA File                    Lic.No/Date:5610004946   1Deferred

:01/85/050/00066/AM 17/       :56/24/040/00010/AM 17/      111.07.2016              1

丁he Committee noted that the comments are awaited from MFPI.The Committee decided to rem:nd MFP!to

expedite the comments. The case is deferred for 15.09.2016

03.05.2016

75

58

F蔦蔦菰I
:荻語,~

iearty Name:TIRUPATI

,rUtCnOffCH PVT. LTD.,
l

IRLA File

l:$ I es I oao / ooeT L I AM16 I

Meet No/Date:7/85-

IALC3/2016
111.08.2016

1Lic.No/Date:0310805340
.09.06.2016

iStatus:

画
:

159

The Committee noted that the comments are awaた ed from MSME(G&C)&DAE.丁 he Commtttee decided to
tremind MSME(G&C)&DAE expedtte the comments.丁 he case is deferred for 15.09.2016
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Case No.:4/7/85-ALC3/2016

HQ File

:01/85/050/00060/AM 17/

Party Name:V:VA F00D

IPRODUCTS

IRLA File

l:03/95/040/00120/AM 17/

Meet No/Date:7/85-

ALC3/2016

11.08.2016

,Status:

lleferred

to remind MFP:toThe Committee noted that the comments are awaited from
expedite the comments. The case is deferred for 15.09.2016

tic.No/Date:0310805038

131.05.2016

M FPI. The Committee decided
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301           Party Name:DP COCOA
Case No.:6/7/85-ALC3/2016     PRODUCTS PVT.LTD.′

60 HQ File

:01/85/050/00062/AM 17/

RLA File

:09/24/040/00119/AM 17/

IMeet No/Date:7/85-

IALC3/2016
‐11.08.2016

Lic.No/Date:0910063782

09.06.2016

The Committee decided to

,Status:

Deferred

remind MFPI toThe Committee noted that the comments are awaited from MFPI.
expedite the comments. The case is deferred for 15.09.2016

302

Case No.:9/7/85-ALC3/2016

Party Name:ALKALOIDS

CORPORAT!ON
Meet No/Date:7/85‐

‐ALC3/2016
11.08.2016

IStatus:

|

lDeferred61 HQ File ‐RLA File ‐LicoNo/Date:0210206809
:01/85/050/00065/AM17/      102/24/040/00068/AM 17/       04.07.2016

The Commktee noted thatthe comments are awated from MSME{Chem).丁 he Commktee decided to
MSME(Chem)tO expedtte the comments.丁 he case is deferred for 15.09.2016 ｒｅｍｉｎｄ

レ

62 HQ File

:01/85/050/00059/AM 17/

304
‐Case No.:7/7/85-ALC3/2016

RLA File

:09/24/040/00669/AM 16/

:Meet No/Date:7/85-

:ALC3/2016
111.08.2016

1Lic.No/Date:0910063283

117.02.2016

The Committee decided to

IStatus:‐

FDeferreF~~
|

remind MFP!to

303            Party Name:VIVIMED LABS

Case No.:3/7/85-ALC3/2016     LIMl丁 ED

The Committee noted that the comments are awaited from MFPI.
expedite the comments. The case is deferred for 15.09.2016

Party NameiSUKASO

CERACOLORS P∨ T LTD

Meet No/Date:7/85-

ALC3/2016

11.08.2016

63

iStatus:

臨 百F爵

The Commtttee noted that the comments are awated from MSME(G&C)&DAE.The
remind MSME(G&C)&DAE expedke the comments.The case is deferred for 15.09.2016

Case No.:8/7/85-ALC3/2016     Party Name:SUKASO

CERACOLORS PVT LTD

HQ File

:01/85/050/00063/AM 17/

HQ File

:01/85/050/00064/AM 17/

RLA File

:09/24/040/00758/AM 16/

RLA File

:09/24/040/00057/AM17/

L:c.No/Date:0910063509

18.04.2016

ALC3/2016              1

11.08.2016              :

Lic.No/Date:0910063585   1Deferred

05.05.2016              1

The Committee noted that the comments are awaked from MSME(G&C)&DAE.The Commtttee
remind MSME(G&C)&DAE expedtte the comment
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